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DENl‘ALCOUNClLOFINDlA
NOTIFICATION

_

New Delhi. the l7th October, 2008
’

NonE-uo-ztms: »—_l‘n exercise of the powers conferred by Sub-Section (1) and
clausefi) of sub-section (2) of Section 20 of the Dentists Act. 1948 (XVI of 1948). the

Dental Council of india with the approval of the Central Govemment._ make the following
Regulations for Section 6(1) of the Dentists Act, 1948:

11' Short title and commencement:

(i) These Reguiations shall be called the “Dental Council of india (Term of Office
of Membership of 000 Regulations. 2006'

(ii) They shall come
into forc'e from the date of its publication in the Official

Gazette. .

Term of Office of Membership ‘DCl:

Subject to the provisions ofthissection an elected or nominated member shall
hold office for a term of five years fromthe date of his election/nomination or until
his successor has been duly elected/neminatedbut not beyond six months from

~

the expiry of his five-year term when he shall ceaseto be a member of the cm.

(Provided that a member nominateduh erclause (6) or clause (f) of section 3,
shall hold office during the pleasureof the authority nominating him)

’
[ADVFlll/iV/Exty/98/2008}
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